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SHRI1 PILOO MODY : 1 will
another five minutes,

take

MR. DEPUTY-SPEAKER : Then he
may continue tomorrow.

SHRI PILOO MODY : 1 will con-
clude this one proposition now and then
continue tomorrow. What I would like
to say is, today in terms of imposing a
language In a country. ...

Wsmew wi: 3 fafw aC@
AR FRE?

MR. DEPUTY-SPEAKER :
should 1ry to conclude.

He

SHRI PILOO MODY : Is it possible
1o say the concluding sentence on this
proposition with all these people shout-
ing ?

MR. DEPUTY-SPEAKER : 1 have
warned him earlier to address the chair.
He is oot supposed to counter-argue
with them. If he wants to conclude
today, let him say the concluding sen-
tence right now. Because, the time for
this business is up and we have to take
up another business.

SHRI PILOO MODY : I will con-
clude tomorow. .. ... (Interruption)

SHRI SAMAR GUHA (Contai) :
The pumber of people who can speak
Hindi s 35 million and not 35 lakhs
and of those who can read and write
Hindi is 70 millions and not 70 lakhs,
corresponding number of the people
who can read and write English.

MR. DEPUTY-SPEAKER : Better
the hon. Member should meet him and
discuss the figure. This is mnot the
place to discuss and counter the argu-
ment that he has made.

SHRI J. B. KRIPALANI: May 1
suggest that if the Government has a
right to give perverse and false figures,
he has a perfect right to give false
figures.
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Sugar

This brings me to the present policy
of partial decontrol of sugar. The Gov-
ernment has decided to procure 60 per
cent of sugar and sell it through regulat-
ed channels and the balance 40 per cent
is being released to the free market for
sale. But it is stated that the Govern-
ment would procure 60 per cent or such
?}e_r percentage as may be necessary

the 1967-68 sugar production of fac-
topies so as to make up the quantity
procured to 13 lakh tonnes. 13 lakh
tonnes is equivalent to about 60 per cent
of last year's production.

The position is, or I should say the
snag is, that the weaker sugar units—
now 1 am coming to the main part of
rmry arguments—are ‘apprehensive that
not only would the Govt. procure 60
per cent of their sugar but in case they
are not able to reach their previous
year's production the Government will
procure even more. The result would be
that they would suffer an incalculable
loss if they pay the necessary high
prices for obtaining sugarcane, That
is an apprehension that the Government
must rectify. It must give an assurance
that it would not procure more than 60
per cent of the current year's produc-
tion,

In case procurement is less than 13
lakh tonnes, it would at least spare the
.weaker sugar units. This assurance, I
would submit to the Minister, would
emable the weaker sugar units also to
pay higher prices, competitive prices, so
as to procure cane in competition with
gur and khandsari producers,
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Now, | come to another argurnent
which may sound original but, I think,
it is very necessary. The ration quota
of suger has been reduced from 1 kilo
to 800 grams. I would submit to the
Minister that he procures a part of the
production of khandsari from the khan-
dsari factories, say, about 40 per cent
of the production and distributes it
through controlled channels.

If it sold or offered to the consumer
from the ration shops, say, at about Rs.
1.50 a kilo—it should be procured from
the khandsari factories at near about the
same price—I feel the consumer would
accept it. In that case, it will have two
effects, that is, firstly, the price of sugar
will come down because the demand will
be less and secondly, the capacity of
khandsari producers to pay fantastic
prices for sugarcane will be reduced.

I may point out that in the southern
States, that is, in Madras and als® in
Maharashtra, they have imposed a ban

on the ‘export” of gur. There
is also a ban on inter district
movement of gur. It is intended 10

reduce the price of gur a little so that
all the cane is not diverted to gur produc.
tion. The U. P. Government should
also consider this and should put a ban
on the export of gur and it should also
provide that there will not be inter-
district movement of gur so #amat the
price of gur may come down a little. It
will result in more cane being made
available to sugar factories. The price of
gur has shot up from Rs. 75 to Rs. 175
or even more per quintal and the inwen-
tive to give cane to the sugar factories
is not there. The effect of the Govern-
ment not agreeing to this would be that
gur prices will not come down and ¢hat
adequate cane will not be available to
factories, the season will be a short one
and the workers will be unemfployed
for a longer time. The Government will
also lose some excise duty. May 1 sob-
mit that the Governments in U.P. and
in Bihar—there were Congress Gewern-
ments previously—have been frifering
away g sizeable portion of the
accruing to those ' from
cane cess. The cane cess in northern
India was intended to provide. ...
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MR. DEPUTY-SPEAKER: The
hon. Member may try to conclude
now.

SHRI S. S. KOTHARI : I have just
begun. It was started a bit late.

I have taken only about 5 minutes;
1 should be given at least 10 minutes.

MR. DEPUTY-SPEAKER : There
are several Members who have given
notice to put questions. The Minister
would at least take 10 minutes to reply.
1 am not going to extend the House be-
yond 630 P.M. If you do not want
the Miaister’s mply, that is a different
thing. I am gping to adjourn the House
at 6-30"P.M.

SHRI KANWAR 1AL GUPTA
(Delhi Sadar) : Don't be so angry.

SHRI S. 5. KOTHARI : 1 must get
my 10 minutes at least.

MR. DEPUTY-SPEAKER : Dont
argue. You may try to conclude soon.

SHRI S. S. KOTHARI: The cess
miist be used for developing the sugar-
cane area. They must provide better
irrigation facilities and funds for im-
peoving research . . (Interruption)

o v fog () ¢ 03 W
Y0 w7 FT 2, TA F FHT w7 5
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¥ &7 )
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SHRI 8. S. KOTHARI: The mea-
swrés should be taken to ensure that
sugar released by mills should not
Wocked in the pipeline of distribu-
tiom. If the distribytors act in an anti-
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social manner, they should be proceed-
ed against.

st Tondie g : AF-ATHIET FG
Ffom e A St o @ A1 ™
ZEY § “e-ANHEq F w7 AT
femm o w1 & feEml w0 oA @,
HIEY 9T =g AT |

SHRI S. S. KOTHARI : Modernisa-
tion as per Gundu Rao Committee’s re-
port should be undertaken. They must
also make research and efforts to in-
crease the yield per acre which is
about 90 tonmes in Hawai, 30 tonnes
in the south and 15 tonnes per acre in
UP. To this aspect my friend has not
directed his attention.

MR. DEPUTY-SPEAKER : Mr.
Kothari, you should ceaclude now. I
will be definitely adjourning the House
at 6.30....

SHRI S. S. KOTHARI : (ntegrated
allocation policy should be framed apd
implemented so that sugarcane is pdo-
perly apportioned and made available
to the mills, khandsari and gur pro-
ducers. We do not want either the
gur producer or the khandsari producer
to suffer. We want to protect their
interests also. But then we have to see
also that sufficient sugarcane s made
available to the sugar mills. If the mills
are closed, who suffers? It is society
which suffers and production goes

down. The labourers suffer if the mills
close.

sft Tordfi fg: g7 ST Y farert o
foreit &Y wwr s A, gw e A ey
g1

SHRI S. 8. KOTHARI: Are you
not concerned with this situation ? Five
sugar mills in Madhya Pradesh are not
to-day working. The labourers are
coming to us and saying ‘what are we
to do?”

MR. DEPUTY-SPEAKER: Wil
you please conclude now? I am goimg
to adjourn the House at 6.30,

SHRI S. S. KOTHARI: If these
measures are taken, it will lead to an
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improvement and benefit
everybody.

MR. DEPUTY-SPEAKER :

also to allow those
questions.

society and

I have
who want to put
Please conclude.
ot s Fagrdt At (FwR) -
IITR WYY, WY TH AE ¥ IE-
TR T & sF—aqg o adw
21 9 FRE TE &C Sifeu—
A TOFE gaF ©E
FTEY U AG OF %3 | 0T 6 I
fe @ ad wT wF, o8 fer &Y
w2, T 6AX ¥ IR N A B—
Frr 1T fee aw
M2. DEPUTY-SPEAKER : This is
na! orrect. Please resume your seat.
The other day even the Speaker said
that when we extend the time, it is in-
tended that somebody must get an op-
portunity. Then there are four or five
people who want to put questions. That
means, how many mioutes will they
take? You have to consider that. Now,
Mr. Gupta please put a question.
ot WA AW TA . IR WG,
7g eae e 9 Aif e § Ek
07 #0 ow @1 wF ¥ 1w ¥ fraw
ety § I TErgm Y | Fw 25
F T & AT WY AR fFEm E—
g ¥ waa & 3T afmw aERa g,
agi aY w1 I faw @ ﬁfﬁw
v gfraw 7 & iﬂﬁmﬁmaﬁ
T g%, :ﬂﬁmmqﬁﬁﬁﬁr
!
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1 Jan weea, € avent ¥
®BEETY a9 9T off gt war 4
Mo AW - o wEw
T q T S fge 91y

i w5 TR ¥ QoA wgang fe
W9 oY 7g Wi AFi fFad, sw
o ®t & gur @1 wmar FeEiEmt
w1 | geT § ar fearl ® S g
2 & @ @ fe ferml & e
T aTg W wrsAw et §1 99 WY
AR ¥ ¥ fd, W ¥ fao
HOFTT FT $AAW FOT gl &
feemt #1 et i & fao, e
TN v & fow s I geR
W@ E? N g W w WA
fr fee®t frd o< § o e werge
IR T A FPC 4R )

SHRI PREM CHAND VERMA
(Hamirpur) : Sir, on a point of order.
There is no quorum in the House.

MR. DEPUTY-SPEAKER : The bell
is being rung...... The bell has stop-
ped. Even now, I am sorry to say that
there is no quorum. The House stands
adjourned till 11 a.m. tomorrow.

18.17 Hrs.

The Lok Sabha then adjourned iill
Eleven of the clock on Tuesday, Decem-
ber 12/Agrahayana 21, 1889 (Saka).



